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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERAR AD

0.A., 75/95,

1. BSY Srinivasa Rao
2. Chandan HBehara

j. G.Rama Rag

5. Ch.ChinfsamMzou

. R.Venkateswara Rao
7. A.K.Praharaj

8. GVS Nagaraju

8, Ch.Trinadha Rao’
10. N.Krishna Murthy
11« G.Krishnayveni

12. V.Laxmi

14. %h.Ranzna.fao
15, B.Sriramurtynaidu

s
1s The Superintendent, I/c
Central Telegraph Office,
Srikakulam-532 001.

2. The General Manager,
Telacom, A,P, Hyderabad.

Couns=l for the Applicants

Counsel for ths Resoondents
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H 3"' —95-

: Mr. V.Bhimanna, Addl,

spandents.,

CGSC.
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{ AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,

VICE-CHAIRMAN | |
i

Heard Shri K. Vinay Kumar, learbed counsel

|
l
|
|
|
|
|
|
|
|
|
for the applicant and also Shrid?rlgﬁimanna, lea#ned

standing counsel for the Respondents.
|

2. This OA was filed praying for ﬁ

l
|
' direction ;
services 04

to the Respondents to regularise bhe |
|

the ADPDLLTANLD g ww gae—e -
' |

of Rs. 750/- + D.A + A.D.A -from the d
i

working as per Circular Dated 26-3-19

|
ate of theﬂr
88 issued

I
by the General Manager Telecom, A.P. Hyderabad

and for consequential declaration th%t the impud

ct

proceedings issued on 26-8-1994 by tPe Responde+
l

No. 1 ggkgrbitrary, capricious and aFainst the e

principles of natural justice.

3. The relevant portion in prqce%iings 3-7/9%-95

dated 26.8.94 is .as under: ‘ml o ﬁf_ o
"Phe undersigned iguélfégEéa%é6'st@@/éﬁﬁé%&ﬁgﬁ% '

of the persons doing sweeper etc.'duties witm

immediate effect. They may engagd coolies for

only sweeping and watering and make payment Jnder .

office expenditure with prior appgoval of the under-
~ signed”. |

|
t that conhract

4. Az the saild proceedings sugges
the 1earned,¢ounsel

labourers are engaged, we enguired f
|
for the applicantdat the time of consideration|for

|
admission as to whether these applicants were &ngaged

| -l
by the contractor or whether they were engaged| by

Rhﬁ- Though it was not specificallﬁ pleaded asfto

|
who engaged these applicants it wad| submitted Fy
' |

the learned counsel for the applicdnts that th%y

l
were engaged by the contractor. Thus the applﬁignts
g

N | , g
dc not come (withiny the purview of $ECtl°n 14 (B) (ii)
o |

- |
. | -/-LI...3

i

|

i

|




I SV . ]
Section 14 (b)@iii&g%&&i}are as under:

14 (b) all service matters con

(ii} a person (not being a
~ All India service or

to in clause (c¢) app

civil service of the
civil post under the

(1iii) a civilian (not being
All India Service or
in clause (c)_aponio#
defence.
and pertaining to the servi

person or civilian, in conn

v

e, T Y

cerning-

inted to any
Union or any
Union; or

A

7,

affairs of the Union or of
any local or other authorit

owned or controiled by the
5. When these applicants do not

the @mbiit of section 14 (b) (ii) &
T

—y

iny State
r within th

3

overnment.,

come within

membar o9f an
3 person referred.

a member of an
3 person referred t
2dotouPRuE i

(iii) of A.T.

re of such member,
rotion withlthe
r of

territor
o — of Indigor—vwrfany torporation (or socciety)

Act, this 0A is not maintaindble befiore this Tribunal.

Accordingly this 0OV is ré&ﬁgggéjfor presentation
in the proper forum./
O\(\/Z/f M-S

(R. RANGARAJAN)
Member (Admn.)

Dated the 3rd February, 1995

R
(V. NEELADRI RAO)
Vice<Chairman

Open court dictatilon

NS

To

1. The Superintendent, I/c, Central Telegraph Offilke,

Srikakulam=-1.
2. The general Manager, Telecom, A.P.Hyderabad.

3. One-copy to Mr.K.Vinay Kumar, Advocate, 1-3-183/40/68/C/2

OppsPlay Ground, Gandhinagarxr, Hyderabad.

4. One copy to Mr.V.Bhimanna, Addl. C&SC. CAT.Hyd.

5. One copy to Library, CAT.Hyd.

6~ One spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUIAL
HYDERABAD BENCH AT HYDERAZAD

- THE HON'BLE MR,JUSTICE V NEELADRT RAO
VICE-CHAT RMAN
. AND
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Soaeven b FRG RORANGARASAN - M(ADZ:T)
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